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[Placed in Library.    For (i) and  (ii) See 

No. LT-1460/74.1 

Annual Report and Accounts (1972-73) of 
the Rural Electrification Corporation 

Limited and related papers 

 
[Placed in Library. For (i) and (ii) See No. 

LT-6461/74.] 

Ninth Valuation Report of the Life In-
surance Corporation of India 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHAT-Gl): Sir, I beg to lay on 
the Table a copy (in English and Hindi) of the 
Ninth Valuation Report of the Life Insurance 
Corporation of India as at 31st March, 1973, 
under section 29 of the Life Insurance 
Corporation Act, 1956. [Placed in Library. 
See No. LT-6431/74.] 

Notification  and  related  papers 

SHRIMATI   SUSHILA   ROHATGI: Sir,  I 
also beg to lay on the Table a copy (in English 
and Hindi) of the Mi-I  

S— 6 R.S.S./74 

nistry of Finance (Department of Revenue and 
Insurance) Notification GSR No. 118 (E), 
dated the 4th March, 1974, together with an 
Explanatory Memorandum thereon. [Placed in 
Library. See No. LT-6511/74.] 

The Economic Offences (Inapplicability of 
Limitation) Bill, 1974 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : Sir, I beg to move for leave to 
introduce a Bill to provide for the 
inapplicability of the provisions of Chapter 
XXXVI of the Code of Criminal Procedure, 
1973, to certain  economic  offences. 

The question  was put and the   mo* tion 
was adopted. 

SHRI  K.  R.  GANESH:  Sir. I introduce 
the Bill. 

REFERENCE  TO INCIDENTS  IN 
BIHAR 

 
 



131 Reference to [ RAJYA SABHA ] incidents in Bihur 132 
 

DR.     K.     MATHEW        KURIAN 
(Kerala): Mr. Chairman, we . would like to 
give the same expression of sympathy and 1 
associate myself with the sentiments 
expressed by Shri Sita-ram  Singh. 

SHRI MONORANJAN ROY (West 
Bengal) : Sir, oh behalf of my party... 

MR. CHAIRMAN: I have' not called you, 
Mr. Monoranjan Roy. Mr. Advani. 

SHRI LAL K. ADVANI (Delhi) : Mr. 
Chairman, through you I would like to draw 
the attention of the Gov-vernment as well as 
this House to the situation in Bihar today 
which I think is explosive and which is 
pregnant with incendiary possibility. Of 
course, I do not want to repeat what has ap-
peared in the Press today about the events of 
yesterday in which five people have been 
killed and two days back seven people were 
shot dead in Bettiah. I am not going into 
details. But, Sir, I think that there is need to 
understand the nature of this upsurge in Bihar. 
This is not an isolated incident. There was an 
attempt even in Gujarat to present the whole 
situation as if it is a local phenomenon. It 
should be understood that today the youth is 
literally boiling with anger and indignation at 
whatever is happening there. 
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Sir, the agitation is based upon four 
planks—soaring prices, mounting 
unemployment with which they are directly 
related, scarcity of essential commodities and 
corruption. These are the four issues on which 
the youih of Bihar are feeling agitated and in 
respect of which they had announced that they 
are going to stage a peaceful demonstration in 
front of the State Assembly. 

Sir, I have seen a report in the Searchlight 
of March 16, with which hon'ble Minister 
here and the Central Government is 
connected. 1 would like the Government to 
explain whether this is true because it gives as 
headline on the front page saying : 

"Centre asked Bihar to deal firmly with 
students". This is a kind of directive issued by 
the Government of India to the State 
Government how it should deal with the 
potential student unrest that is brewing there. 
Sir, 1 am of the view that in a situation of the 
present kind the word "firmly" is only a syno-
nym for repression and they gave a clear 
cheque,, a clean certificate to the Ghafoor 
Government to shoot the students if they 
indulge in any kind of agitation. Sir, I think 
that this was one of *he crucial errors in the 
dealing of the Gujarat situation. I would like to 
point out another error but the first error was 
that the Government thought that repression 
can crush a popular movement. This was a 
popular movement in Gujarat and a mass 
upsurge of the people spearheaded by the 
youth and the Government thought that by 
taking recourse to firing, to curfew orders, to 
lathi charges, to teargas shelling, the agitation 
could be suppressed. And I am afraid the same 
mistake, the same blunder, the same bungles 
are going to be repeated in Bihar. Gujarat, I 
am of the view, was a classic instance of how 
a public agitation should not be handled by the 
Government, and if the Government is bound 
upon repeating the same bungle, I am sorry 

to predict that what happened in Guja* rat is 
going to be repeated in Bihar whether we like 
it or not. 

Sir, the Gujarat students, who demonstrated 
yesterday, raised the key slogan     saying   
...  
gilRl" (Interruption by Shri Harsh Deo 
Malaviya) ' 

 

 
Let no one be under any mistake that one is 
planning another Gujarat in the country or 
any part of the country. If the Government, 
however, continues to indulge in this 
bungling, if it fails to give to the people their 
minimum requirements of food and raiment 
and employment, then I am afraid, whether 
we like it or not, Gujarat is going to recur 
everywhere. And this is not what I who 
belong to the Opposition alone say. 1 have 
before me the Indian Nation also of Patna. It 
is not an Opposition paper. It does not support 
the Opposilion. It generally supports the  
Government. 

SHRI       YOGENDRA      SHARMA 
(Bihar) : Its Editor belongs to your party. 
SHRI LAL K.    ADVANI: This    is news  for    
me.    Anyway    the    Indian Nation of March  
14-reads—I quote: "Congress    legislators,    
be      they 

ministerialists    or    dissidents,     have 
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[Shri Lai K. Advanij rightly told 
Chief Minister Ghafoor that what is 
happening in Gujarat may happen in 
Bihar also if the Gov-vernment does not 
take effective steps to check price rise, 
hoarding, profiteering, adulteration, etc. 
Opposition parties and detached people 
have also been giving this warning to 
the Government but that was dismissed 
as politically motivated. Is the warning 
given by the Congress legislators also 
politically motivated?—it is asked. In 
fact, among the forces that are at work 
to cut at the root of the Government, 
Chief Minister Ghafoor should also 
include Congressmen, whether 
Ministers or ordinary members of the 
party, who shield corrupt officials and 
black-marketeers. If only they 
withdraw their powerful protection to 
the enemies of the people, the situation 
would start improving in Bihar as price 
rise or scarcity of essential 
commodities in this State is. to a great  
extent,  a  man-made crisis." 

Sir, it is, therefore, that I say that this 
mistake of repression, first of all, should 
not be repeated. The second mistake 
committed in Gujarat was the failure of 
the Government to realise that what was 
happening in Gujarat was not a political 
movement. You blamed it on the Jan 
Sangh. It was not a Jan Sangh movement. 
You blamed it on the Marxists. It was not 
a Marxist movement. The Chief Minister 
of Gujarat blamed it on his opponents in 
the Congress. It was not a Congress rebel 
movement. It was a mass movement and 
the failure to realise this made you all 
along try to make scapegoats of your 
political adversaries. You arrested so 
many of Jan Sangh workers, Communist 
workers and Socialist workers under the 
MISA. This morning's report tells me that 
the ex-Chief Minister of Bihar, Mr. 
Karpoori Thakur, the Vice-President of 
Bihar Jan Sangh, Mr. Thakur 

Prasad and our ex-Minister and present 
MLC, Mr. Sarangi, have been arrested. So 
I think that the second mistake was the 
failure to realise that this is a youth 
movement    basically    and    it is not a 
political  party-inspired  movement. You 
are trying to blame it on those people, I  
tell you,    whose    co-operation    you 
should secure in restoring normalcy to the 
situation.     And you    are    putting those 
people in jail; you are    putting them   
behind  the  bars.  Therefore,  Sir, through  
you,  I would plead  with  the Government 
not to allow Gujarat to be repeated  there.  
Gujarat,  after all,  had a lesson. And the 
lesson was that if the Government  fails to  
provide    to    the common  man    his 
minimum    requirements of a nomal, 
decent life, then a majority in the 
legislature is not going to protect the 
powers that be from the wrath of the 
people. This leison should be drawn. And 
then because the Army has been called out 
in Patna, it is no longer a State issue.    It 
is an issue   in which  the Central  
Government should feel directly  
involved.  Therefore,    the Home Minister 
should come out with a full statement on 
the events that have happened  in Bihar.  
After  all, the students  there  are  agitated 
over the  fact that during the last 12 years 
there have been a number of enquiry 
committees pertaining  to educational 
matters—and the latest one was the Jaffar    
Hussain Committee—and  all  those 
reports    are gathering dust in the    
offices    of    the Education   Ministry;   
they  are  not   being  implemented.  These  
are very  pertinent  issues.  I would    
appeal    to the Government to come forth 
with a full statement on  the  situation    in    
Bihar. Also I would request you to allow a 
full-fledged debate in this House on the 
Bihar situation. 

SHRI MONORANJAN ROY (West 
Bengal): Sir, it is most unfortunate that 
such a serious situation has taken place in 
Patna yesterday. But it has been 
developing for the last one week in  
Betia.  Muzaffarpur and  other parts 
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of Bihar. Firing upon the agitating students 
has been resorted to. The students started the 
agitation not for their own issues but 
particularly on the question of high prices and 
non-availability of food. These two questions 
are the questions of the people of India as a 
whole excepting a few, handful, privileged 
classes, a handful of hoarders, jotedars, a 
handful of monopolists and profiteers. 
Excepting them, the question of high prices, 
the question of food shortage and the like are 
the questions for the entire people of India. 
After Gujarat, Bihar started the agitation. In 
the last 26 years we have never known 
anything except the repression let loose by the 
Government on the people. Here again now 
the situation has taken a very stormy turn in 
Patna. If anyone thinks that it is the anti-social 
elements thai are doing the mischief, he is in a 
fools' paradise. You want to befool the the 
people of the entire country as you tried to 
befool the people of Gujarat when they went 
on an agitation. Jn spite of your repression 
they did not stop their agitation. A similar 
situation is arising in Patna today. The news-
papers say that there is no administration at all 
there and that it is confined to the Secretariat 
only. Unheard of things are taking place. 
Firings, shootings, are taking place inside the 
House and in the balcony of the House. It is 
for the first time in the history of Indian 
democracy, it is for the first time in the history 
of Indian independence, that such firings are 
taking place inside the Assembly Chamber. In 
spite of it, I am surprised that the Home 
Ministry has refused to come out with a 
statement yet. I do not know what made them 
to sit quiet. We do not know what is 
happening today. We are interested in 
knowing the developments that are taking 
place in Bihar. There is no word of 
condemnation from the Government of the 
firing that is taking place there, there is no 
word of condemnation of the attitude of    the    
ad- 

ministration there. You are just sitting tight 
depending upon repression, repression, alone 
let loose on the people. I do not know how 
many people they will kill, the people who are 
starving today, the people who do not get any 
food. And we get only big statements from 
the Prime Minister that the people of India are 
accepting this starvation, this privation, and 
all that. She is saying that the people are 
accepting all this and there is no agitation; so 
she is very happy. Now this has added to the 
factional fight within the Congress, and it is 
adding fuel to the fire. That was so in Gujarat 
of which we shall talk more during the 
discussion on that Bill... 

MR. CHAIRMAN: You have said enough. 
Please sit down. 

SHRI MONORANJAN ROY: Sir, we have 
failed to condemn the attitude of the 
administration there. Therefore, in protest 
against this firing and there being no 
statement coming out from the Home 
Ministry, we the Members of our party are 
walking out from the House. 

(At this stage some hon. Members left the 
Chamber.) 

 

(Interruption)

(Interruption) 
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(Interruption)

(Interruption) 

(Interruption
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SHRI M. R. KRISHNA (Andhra Pradesh): 
Sir,  this is very serious. 

MR. CHAIRMAN : Please sit down. 

SHRI M. R. KRISHNA : 1 won't sit down, 
Sir. 

MR. CHAIRMAN : You will have lo. 
Otherwise I will ask you to withdraw. 

SHRI M. R. KRISHNA : Sir, this is very 
serious. He has said something about the 
Defence forces. He cannot spread indiscipline 
amongst the members of the Defence forces... 

MR. CHAIRMAN : Please sit down. 

SHRI M. R. KRISHNA : They are 
disciplined people and they will have to abide 
by the instructions. 

MR. CHAIRMAN : You have said that.  
Please sit down. 
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MR. CHAIRMAN : On this side 1 call 
only one Member, and that is Mr. Harsh 
Deo Malaviya. . .  

SHRI   AWADHESHWAR   PRASAD 
SINHA  CBihar):  Sir,  I  also... 

MR. CHAIRMAN : I cannot call two 
Members. He had raised his hand first... 
{Interruptions). All right, since you come 
from Bihar I will call you after Mr. 
Chandrasekharan... 

SHRI M. P. SHUKLA (Utter Pradesh) 
: Kindly give me some time, a few 
minutes. I seldom ever speak... 

MR. CHAIRMAN : I am sorry. I can 
call only one Member. . . 

SHRI M. P. SHUKLA : I have only 
once appealed to you. . . 

■ 
MR. CHAIRMAN : 1 am sorry. You 

should have raised your hand first. Mr.  
Chandrasekharan. 
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SHRI    K.    CHANDRASEKHARAN 
<Kerala): Mr. Chairman, Sir, it is a very 
serious situation that has developed in Bihar 
during the last two days. Some of us expected 
very sincerely, Sir, the Home Minister to 
come before this hon. House and make a 
statement suo motu on the latest position in 
Bihar. But that has not been done. The Home 
Minister is also not in the House when  this  
matter is being raised. . . 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS ,SHRI OM MEHTA): He is in 
B i h a r . . .  

SHRI   K.   CHANDRASEKHARAN : 
...Even though his junior is here. 

This business of calling out the army for 
every purpose which is now in some States in 
this country is going to humiliate the army 
itself. The army is likely to be in the same 
position as the -police find themselves in most 
of the States. Sir, a sense of desDair and dis-
contentment is writ large now throughout the 
country. Gujarat is being repeated in Bihar. It 
will be nothing surprising if the situation in 
Bihar develops itself and repeats itself in 
many of the other States in the country. A 
sense •of complacency has come to be on the -
Government. The Government is caught in the 
grip of a sense of complacency. I put it, Sir, 
that unless fundamental changes are made in 
the Government's economic and fiscal 
policies, Parliamentary democracy in this 
country would be imperilled. Sir, 
Parliamentary democracy is on trial to--day. It 
would appear ,Sir, from the reports and from 
what we have seen in Parliament itself and 
Legislative Assemblies that Parliamentarians 
and Legislators themselves are losing faith in 
the working of Parliamentary democracy. We 
found particularly during the last few months 
very, very little attendance in both the Rajya 
Sabha and the Lok Sabha. The position is the 

same in most of the Legislative Assemblies in 
this country... 

MR. CHAIRMAN : Now, this is not 
relevant  to this.  Kindly finish. 

SHRI   K.   CHANDRASEKHARAN : 
The Parliamentary system probably is on 
trial. It has been on trial in Gujarat. It is on 
trial in Bihar. And unless, therefore, 
Government bestows greater attention on all 
aspects of the people's problems, Bihar would 
be repeated in other Staies of the country. 

MR. CHAIRMAN : Mr. Sinha. I have 
called you because you come from Bihar. 

SHRI   AWADHESHWAR   PRASAD 
SINHA: Sir, I rise to speak with a heavy 
heart; Yesterday I heard the news about what 
was happening there on the phone from my 
friends and this morning I read about it in the 
newspapers. Sir, last night I did not have even 
a wink of sleep even for a second. Though I 
am noi so old, it is now 56 years that I have 
given my all to the nation. 1 have neither wife 
nor children. The whole night I was thinking; 
I prayed; 1 read Gita. Did I do all this to see 
this day? It pains me, Sir. I am against 
nobody. I love everyone but, Sir, my heart is 
bleeding. I have no words to express my 
grief. Did Jawa-harlal Nehru build this 
democracy for this purpose? Did Gancfhiji 
bless democracy for this purpose? Sir, fte 
things that are being done, the things that are 
being said, they distress me. The Assembly 
was to be addressed by the Governor but they 
said that the Assembly will be gheraoed. This 
is not only anti-democratic, this is rot only 
pernicious, this is anti-national. If the police 
had stood in the way and let tht Governor go 
what was the harm in that? My friend in the 
Opposition said so many things but he does 
not know about Bihar. All the leaders of the 
opposition parties  had    boycoted    the 
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[Shri   Awadheshwar  Prasad   Sinha.] 
Governor's meeting just to please those 
who were staging the demonstration. Sir, 
here if you say, Sinha, you sit down, I 
will take my seat. If you say, you speak, I 
will speak. Sir, democracy requires 
national discipline, national character. 
But the students, who are they? Good, 
nice boys, lovable boys. What happened 
is this. Two days ago the Leader of the 
Anand Marg was interviewed by Shri A. 
B. Vajpayee and a conspiracy was 
hatched that things should be done. 

They know that 
they will not come to power. "So, why 
these people should be in power? Let 
everything go to dogs". Sir. their entire 
effort is to bring chaos into the country. 
To tell you very frankly, Sir, had 1 not 
been at your feet, I would have perhaps 
last night gave up my life (Interruption) I 
would, therefore, beg of the hon. 
Members that this is not a party question. 
I am not going to blame any Party. Tt is a 
national 
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question. The question is simple, whether we 
want democracy in this country or not. If you 
do not want democracy, you take to other 
ways. That is all right. We will succumb to 
that. But we will fight it out to the last of our 
breath. 

SHRI MAHAVIR TYAGI: But the 
Government just comes in the  way. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI F. 
H. MOHSIN): It is natural, Sir, that the 
Members are expressing their concern about 
the incidents that are happening fti Pafna and 
other places in Bihar. But, unfortunately, we 
have not received any detailed report from the 
Government of Bihar about the incidents that 
have taken place at Patna yesterday. However, 
we had been in touch with them on telephone. 
From whatever we have been arJle to gather, 
through the telephone and from other sources 
of information, a wholly objectionable 
demonstration seeking to prevent   the   
functioning. . . 

SHRI LAL K. ADVANI : Sir, is it their 
version? 

MR. CHAIRMAN : He said, (he in-
formation   that   he   has  received. 

SHRI F. H. MOHSIN : Whatever 
information we have received on telephone 
and from some other sources also. 

SHRI LAL K. ADVANI : So, it is the   
State   Government's   version. 

SHRI F. H. MOHSIN : No. It is based on 
the State Government's information and that 
of ours also. 

Sir, a wholly objectionable demonstration, 
seeking to prevent the functioning of the 
Legislature of Bihar, turned unruly and 
violent. A series of most-regrettable incidents 
of arson, loot and destruction of public and 
private property took place. The situation 

was so serious yesterday, as the hon. 
Members are aware, that the Home Minister 
decided to go to Patna himself to assess the 
situation personally. Sir, today he is there at 
Patna and he would make an assessment of 
the situation there and give his guidance also, 
if it is sought by the State Government. The 
Home Minister would return either today or 
tomorrow and would be able to make a more 
detailed report, if the Members so desire. But 
the attempt to prevent the legitimate 
transaction of business in the State 
Legislature is directed against the very roots 
of constitutional democracy and, therefore, it 
deserves unqualified condemnation from all 
quarters of this House. Sir, there may be some 
shortcomings about the non-availability of 
essential commodities and soaring prices 
which are everywhere  throughout  the 
country.... 

SHRI JAGDISH PRASAD MA-THUR:   
And  corruption   also. 

SHRI F. H. MOHSIN : I do not say that 
corruption is not at all there. It may be... 

SHRI JAGDISH PRASAD MA. THUR: 
The entire Gaffoor Ministry is corrupt You 
advise that Ministry to resign. 

SHRI F. H. MOHSIN : I want to ask the 
hon. Members : Is it the way to get rid of 
those shortcomings? We will be helping in 
the creation of even more difficulties if the 
violence so continues. It will be very difficult 
to get the essential commodities and the 
prices of foodstuffs may also go up, and the 
people will be put to more difficulties. I 
would, therefore, request the co-operation of 
all the Members of this House to sec that 
violence is not resorted to. 

SHRI MAN SINGH VARMA :. 
Repression   creates   violence. 
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SHRI F. H. MOHSIN : Sir, of course, 
primarily it is the responsibility of the State 
Governments to maintain law and order. It is 
taking all steps to maintain law and order and 
they have sought the assistance of the Central 
forces, namely, of the C.R.P. and the B.S.F. 

SHRI MAHAVIR TYAGI: Has the 
Government made any effort to take the 
influential local people into confidence and 
persuaded them to cooperate with the  
Government? 

SHRI  F. H.    MOHSIN: We can 
have   the   detailed     information only 
after the Home Minister's return from 
there. 

SHRI MAHAVIR TYAGI : Sir, has the... 

MR. CHAIRMAN : I am not permitting 
any questions now. 

SHRI F. H. MOHSIN : Sir, I can only 
appeal to hon. Members to help us in seeing 
that normalcy is restored and people do not 
resort to violence in order to get any of their 
grievances redressed. There are other 
democratic methods of getting the grievances 
redressed. As Mr. Yogendra Sharma and Mr. 
Tyagi and so many others have appealed, 1 
hope all the Members of this House would co-
operate in getting the normalcy in Patna and 
elsewhere restored. Thank you. 

SHRI LAL K. ADVANI: Sir, we want a 
full statement from the hon. Home Minister 
when he returns to Delhi. 

MR. CHAIRMAN : He has said that when 
the Home Minister returns he will make a 
statement. 

SHRI LAL K. ADVANI: Sir, he has said 
that if the Members desire, he will make a 
statement. We want him to give a statement, 
when he returns. 

THE   GUJARAT   STATE    LEGISLA-
TURE  (DELEGATION   OF POWERS) 

BILL,  1974 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI F. 
H. MOHSIN): Sir, on behalf of Shri 
Umashankar Dikshit I beg to move: 

"That the Bill to confer on the President 
the power of the Legislature of the State 
of Gujarat to make laws, be taken into 
consideration." 

fTIie Vice-Chairman (Shri V. B. 
Raju) in the Chair] 

Sir, the House is aware that in the 
Proclamation dated the 9th February, 1974. in 
relation to the State of Gujarat, the President 
has declared that the powers of the State 
Legislature shall be exercised by or under the 
authority of Parliament. However, in view of 
the otherwise busy schedule of the two 
Houses it would be difficult for the Parliament 
to deal with the various legislative measures 
that may be necessary in respect of the State, 
There would be a more difficult situation re-
garding emergent legislation. The Bill, 
therefore, seeks to confer on the President the 
power of the State Legislature to make laws in 
respect of the State. 

It has been the normal practice to 
undertake such legislation in relation to the 
States under the President's Rule and the 
present Bill is on the usual lines. Provision 
has been made for the constitution of a 
Consultative Committee consisting of 
Members of Parliament in this regard. 
Provision has also been made to empower the 
Parliament to direct modifications in the laws 
made by the President, if considered 
necessary. I request the hon. House to accept 
the legislative proposal before us  and to pass  
the Bill. 

The question was proposed. 


